MCIWP(C)] No. 121 of 2014
In WP(C) No. 142 of 2014

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

01.09.2014

In view of the order of the date passed in WP(C) No.
142/2014, this Misc. Case also stands disposed of.

CHIEF JUSTICE (ACTING)

S.Rynjah



MCIWP(C)] No. 129 of 2014
In WP(C) No. 154 of 2014

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

01.09.2014

In view of the order of the date passed in WP(C) No.
154/2014, this Misc. Case also stands disposed of.

CHIEF JUSTICE (ACTING)

S.Rynjah



MCIWP(C)] No. 243 of 2014

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

01.09.2014

As per consensus between learned counsel for parties, let
this matter be listed after a week.

In the meantime, respondents may file affidavit-in-

opposition.

List thereafter on 09-09-2014.

CHIEF JUSTICE (ACTING)

S.Rynjah



WP(C) No. 34 of 2014

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

01.09.2014

Learned counsel for respondents prays for and is granted

10(ten) days’ time to file affidavit-in-opposition.

List thereafter on 12-09-2014.

CHIEF JUSTICE (ACTING)

S.Rynjah



WP(C) No. 49 of 2014

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

01.09.2014

Learned counsel for the parties state that the pleadings are
completed. Thus, they pray for and are granted a week’s time to

prepare the case.

List thereafter on 08-09-2014 for hearing.

CHIEF JUSTICE (ACTING)

S.Rynjah



WP(C) No. 151 of 2014

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

01.09.2014

Mr. J.M.Thangkhiew, learned counsel for petitioners prays

for and is granted 2(two) weeks’ time to file rejoinder affidavit.

List thereafter on 19-09-2014.

CHIEF JUSTICE (ACTING)

S.Rynjah



WP(C) No. 174 of 2014

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

01.09.2014

Mr. B.K.Deb Roy, learned counsel for petitioner prays for

and is granted 2(two) weeks’ time to file rejoinder affidavit.

List thereafter on 16-09-2014.

CHIEF JUSTICE (ACTING)

S.Rynjah



WP(C) No. 181 of 2014

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

01.09.2014

Ms. P.S.Nongbri, learned counsel appearing for respondent
No. 1 states that she has no instructions to file counter affidavit.
Mr. H.L.Shangreiso, learned counsel for petitioner prays for and is
granted 10(ten) days’ time to file affidavit in rejoinder to the

affidavit-in-opposition filed on behalf of respondent No.2.

List thereafter on 15-09-2014.

CHIEF JUSTICE (ACTING)

S.Rynjah



WP(C) No. 189 of 2014

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

01.09.2014

Mr. L.R.Sangma, learned counsel for Garo Hills
Autonomous District Council prays for and is granted 3(three)

weeks’ time to file affidavit-in-opposition.

List thereafter on 16-09-2014.

CHIEF JUSTICE (ACTING)

S.Rynjah



WP(C) No. 192 of 2014

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

01.09.2014

Mr. K.P.Bhattacharjee, learned GA appearing for
respondents No. 1, 5 and 6 prays for and is granted 2(two) weeks’

time to file affidavit-in-opposition.

List thereafter on 17-09-2014.

CHIEF JUSTICE (ACTING)

S.Rynjah



WP(C)No. 198 of 2014
BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH, CHIEF
JUSTICE (ACTING)

01.09.2014

After some arguments, learned counsel for
respondent prays for and is granted two days’ time to seek
instructions.

List thereafter on 04.09.2014 for hearing.

CHIEF JUSTICE
(ACTING)

dev



WP(C) No. 216 of 2014

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

01.09.2014

Learned counsel for the State prays for and is granted

further 2(two) weeks’ time to seek instructions.

List thereafter on 16-9-2014.

CHIEF JUSTICE (ACTING)

S.Rynjah



WP(C) No. 218 of 2014

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

01.09.2014

Ms. P.S.Nongbri, learned counsel for respondent No.1
prays for and is granted 2(two) weeks’ time to file affidavit-in-

opposition.

List thereafter on 19-09-2014.

CHIEF JUSTICE (ACTING)

S.Rynjah



WP(C) No. 240 of 2014

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

01.09.2014

Mr. P.N.Nongbri, learned counsel for respondents No. 5, 6
and 7 states that the process to settle the dispute is still
continuing. Thus, he prays for further time.

Mr. H.Kharmih, learned counsel for petitioner wants to file
rejoinder affidavit in reply to affidavit-in-opposition filed on behalf
of the State.

List this matter on 22-09-2014. In the meantime, learned
counsel for the parties may seek instructions. Interim order if any,
shall continue till the next date of listing.

CHIEF JUSTICE (ACTING)

S.Rynjah



WP(C) No. 257 of 2014

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

01.09.2014

| have heard learned counsel for the parties and perused
the pleadings of Misc. Case. During the course of argument, Mr.
K.S.Kynjing, learned senior counsel filed the list of dates and
events along with the calculation as worked out by the
department. The amount which the department has roughly
worked out is ¥ 16,88,82,991/-. On the other hand, in the
calculation submitted by learned counsel for the petitioner, only
the dues of regular demand charge and delayed payment charge
have been calculated. It is to the tune of X 9,79,60,103/-.
According to petitioner, out of that amount X 5,86,56,363/- has
already been paid, and thus, the remaining amount is X
3,98,03,740/-. 40% of that amount required to be urgently paid
would be ¥ 1,57,21,496/-.

After arguments at length, there is a consensus that
petitioner will pay 50% amount of ¥ 1,57,21,496/- within 3(three)
days and the rest thereof within a period of further 2(two) weeks.
Upon payment of 50% of the charge within 3(three) days, the
electricity connection shall be restored temporarily subject to the
final outcome of the writ petition and payment of the rest 50% of
the amount of ¥ 1,57,21,496/- within 2(two) weeks.

It is ordered accordingly. List this matter thereafter on 23-
09-2014. In the meantime, the parties may complete the
pleadings.

CHIEF JUSTICE (ACTING)

S.Rynjah



WP(C) No. 258 of 2014

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

01.09.2014

Mr. R.L.Yadav, learned counsel for the petitioner prays for
and is granted time till day after tomorrow to prepare the

statement.

List this matter thereafter on 03-09-2014.

CHIEF JUSTICE (ACTING)

S.Rynjah



WP(C) No. 271 of 2013

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

01.09.2014

Learned counsel for petitioner does not want to file
rejoinder affidavit. Let this matter be heard on the

documents/materials available on record.

List on 08-09-2014.

CHIEF JUSTICE (ACTING)

S.Rynjah



WP(C) No. 346 of 2013

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

01.09.2014

Learned counsel for Khasi Hills Autonomous District
Council prays for and is granted further 2(two) weeks’ time to file

affidavit-in-opposition.

List thereafter on 17-09-2014.

CHIEF JUSTICE (ACTING)

S.Rynjah



